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C.r-uit -pCy
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,.,'̂ efjis>:rnciun iJu. 1 3 X  „f.

W
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Perticulars. to e'xa iiined

'\ , is the appaal con-pj:urro ?

2 ,  " a )  Is the applo^cauiai:! in the

'■prescribed fori'n-'?.

Is the application in paper
c book-form’ ?

c) Have six-complete sets of the

application been fiied ?

^  a) Is the api:.eaj/ in time ?

. .  ■ ,^0 If  not, by hew mai-iy days it

is beyond time? ' . . ■ ■

c) Has sufficient case for not ■ ,

making the applica-cion in time,

been filed? ;

4 » ■ .  Has the document of authorisatior/

Endorsement as to result of examination

Uakalatnama been f,iled ?

5 ,  , Is 'the  application- accompanied 'by . 

6 ,D„ /postal 'Order  foT" Rs.50/-

6., Has the certified copy/copies -

^  of the ■□rdGr(s) against ■which the r-

 ̂ application is made oeen filed?

7 ,  'a) • Have the copies of the

documents/relied upon .by 'the 

applicant and mentione'd in the 

application.^ been .filod ?

1:;). Have'the documents referred 

to in (a )  above duly attested.

- by a Gazetted Officer and 

numbered'accordingly ? ■ ' ■

c )  Are the documents referred 

to in (a )  above neatly typ.eb

in double sapce ? ■ . ' '

8, Has the index of documents been - . 

filed and pagsring-done properly ?

9 ;  ■ Hava the chronological details

of'reprcsentation made and the

■ out comu of such representation 

been indicated' in the application?

1 0 ,  , Is. the matter- raised in the appli­

cation pending before .any -court of 

Law or any other' Bench of Tribunal?

f
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particularg fco. be Examinad

it-., Ara uha applicatior/duplicate

'copy/spai-e copies signed ? ■ ' .

“'T. , f:'rc c-,c.ra copi.cs of bhci applicatioij 

■i/ih A’'no:«jros fi-lod ?

:  'j IdDntical ui-th ths Original ?

■ -:i) OofGctiuG- ? ' .

 ̂ ), bJc,itin;,} i.n Anrcxurcs

bhs fils  s 'zG  cnuclapss ' • 

braring ^'ull addresses'of the 

sci-pondonts bGcr, filed ?

',4., are- ';he given address the

■ registered address 7

■'iS., O q' the names, of the parties

s'oax.id in t ne capies tally with 

those indicated' in' the appli-

■ cation ? ■ .

';6- ATfj tne translstions certified 

tc 'da  i-.urc or supnorted 'by an 

Afl'idavit affirming that they 

. ■ al?e true ? '

.17 . "ro tne facts , o’" thp case

iTiyntiehcd. I n  item no,''6' of the 

aoolieation '?

Endorsomenf as to result of examination

h

f O

tA

18,

19,

e)' Conciso ? ' ' .

b) Under -distinct heads-?

'-) Nunbered consectiv/ely fj.

'd )  Typed in doable space on one- 

side of' the paper ?

Ha'i/P the ' particulars for incerim 

■order prayed for indicated with' 

reasons ? ■

'uJnethor'all the rernedies hauD 
been exhausted'̂  '

dincs"/
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CENTRAL ABMINISTRATIVB TRIBUNiyL,

CIRCUIT BENCH, LUQQ^tQW

O.A . 155/90(L)

T .R . Arora ...Applicant

versus

Union of India & ors. ...Respondents.

Hon. Mr. Justice K. Ifath, V.C .

Hon. Mr. K. Obayya, A.M.

(By Hon. Mr. Justice K. Nath V.Cj

We have heard Shri Amit Bose, the learned

counsel for the applicant. The relief claimed is a

direction to the opposite parties to post the applicant

as Technical Assistant in the Office of Director,
of

Defence Estates, Ministry^Defence, Central Command,

Lucknow in the vacancy caused by the transfer of ®

Shri H.C. Kharidhal to Ahmedabad. The learned coursel 

has referred to various reasons for which the applicant

ought to have been posted at Lucknow as Technical

Assistant. He says that representation (Annexure -3')

dated 2 .3 .90  was made to respondent No. 2 but the

applicant has not received any reply thereon.

2. We think interest5*of justice would be served
h I

the respondent No. 2 is directed to consider the 

applicant’ s aforesaid representation for being posted 

at Luckno'w.

3. This petition is disposed of with the direction 

to respondent No. 2 to consider and dispose of the 

applicant's representation dated 2 .3 .90  contained in 

Annexure -3 within a period of one month from the

t



-2.

A-

date of receipt of a copy of this judgment alon^\'ith 

the paper book. We further direct that till the disposal 

of the representation, the appointment to the post of 

Technical Assistant in question in the office of Director, 

Defence Estates, Ministty of Defence, Central Gonirnand, 

Lucknow may not be made,

4. , Copy of this order along^Jith a copy of paper

book shall be handed over by the office to the applicant 

today and the applicant shall have it served upon^-.- 

respondent No. 2 at the earliest, not later than one

VICE CHAIRI'IAN.

Dated the 4th May, 1990*

i
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li !HiE GEl^RiL 1DMIJ0:STBATI?E TEIBUKilL ADDITIOI^ BSJJCl,

. , GRIGIIAL CASE MO. I § 6  of 1990 C ^J

iPrLICATlON MDSR SECTIOl 19 OF ffiE IDMIII.ST^ATr^f S ,TRIB[JIALS

ICT, 19m ■, ■

TILiK RAJ ABORA

Versus

tJfUon ©f IM ia  and others

%plie ant

Respo M  ents.

tr

I I  I) •g X

A-

• • • • •

, Si.Ifc. Description ©f documents relied upon  ̂ (P̂ ige Ho,.

1. ^plication

2. Annexare K©.l "
frae copy ©f letter dated 9.2. 1990

3. -Annexnre I©.2
True copy of order dated 16.2.1990

4. Annexare Jb.S
True copy of representation dated 2.3.1990

5. / Annexure lfe.4
True copy ©f Telegram dated 9.3.1990 
received from Etrector General Befence Estates, 
Govt.of India, Ministry ©f Defence,ley Delhi.

V - '3 t

\ X - ) l

Date of filing 

or

Date of receipt by post 
Registration Ho.

Si gnature

Registrar
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Adminisu.nve ^

Circuit t̂e-clv 

Date of Fian3 > ' , "

* ' ■ • ■.

IH EE«SraRiSL ADfflrasTRATWE ffiMTIOHAL BfflCH, iLLfflffl®

CIECOIT BESCH,10CKiOW.

Claim K©. 1990

1

m i K  H U  ilORA,' aged al3©ut 54 years fi©Ji of Late 

^ r i  iibal Ghand i|i©ra, resiSeat ©f 364-A,Subliash 

Mohal, Sadar Bazar, LucIcbow Cantt, at present 

p©sted as tTpper Division Clerk in the office of 

the Direct©r, • Defence Estates, Mnistry of Defence
>

Headqmarters Central CeminardjIiUckrD# Cantt. . . .  ,^plicant

Versus

1. a e  Uiionof India, thr©«tigh the Secretary 

Hlnis1a?y of I3tefence, Gevtof India, Hew Delhi.

2.- Sie Mrector General, Defence J&tates, Ministry
*

of Defence, R.K.Ptiraf, le^ Delhi.

3. !Ihe Direet3r, Defence states, i€‘nistry ©f Defence,

Central ComaM, Lucknow Cantt. - ,

. . .  , Bespondents

DETAILS OF iiPPLICATIUI.

1. FartieulaBs of the orders against trhteh the 
ipDlication is m ade ;_________________ . .

Itie Instant application is made uMer section 

19 of the Adfflinistrativs Tribunals Act for a 

direction to be Issued i^rfetoxi^iiltEsaai to the 

re^ondents, te post the'applicant as IfechniGal 

Assistant in the existing vac alley ©f the said p©st 

in the office w  the director, s^sems %tates

2be
applicant dec!

that



;

(2) _  , .

' subDect matter against which he wants redressal 

is ^thin  the jurisdiction of the Hon'ble Tpibuhal.

3. Limitation ;

The'^plicant further (declares that the application is 

td.thin the lirflitatiGn prescribed in Sectional of the

• Administrative Tribunals Act 1 9 ^ .

Facta of the case; .

' u-

/ (X) That the ^plicant was-initi^ly appointed as a

Loiter Envision Clerk in October 1957 and having served 

as such for a period of about 10- years, vjith is utmost 

devotion to duty, honesty ana efficiency, the petitioner 

..was considered fit tolbe proe©ted as '̂Upper ES.vision 

Clerk an 'he was duly promoted as such in January 196? 

and ever since then he.is serving as such till date 

without any br^ak ĵhats©ever. '

( I I ) ' Itiat during his entire till date service, the petitiomr

has served tiie Defence Jfetates Departiaent of the

Gorernment of India with I'ds utmost devotion to duty

honesty a-nd efficiency aM there has been m occasion

of any complaint against him from either any member

of the public or M s superiors in office so much so 
/not , -

that he hasZ.receivdd a single adverse entry or

' remarks in his entire till date Character fioll.

(III) !Uiat o n 17 .1.1990, a Oep ar tmental Pr©^ tlo n Corami tte e

■ of the Defence'Estates Department of the Governnent 

of India held its meeting for drawing up a pannel 

for proas:)tion to the p©st of .Office Superintendent Grade-I,
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A .

(3)

Office SiiperintenSent Grade-II, TeehMcai j^sistant,

Upper Division Clerks and ^Civilian lfet©r IJriver 

©f Group 'C» Clerical f̂iadEe ©f Defence Estates 

Departaent aM after considering -various candidates
/

f©r promotion to the aforesaid p©sts, including 

tbe ^plicant, drew a pannel ©f successful candidates 

for promotion ts the various posts mentioned afcove. 

According to the recoiamendations of the aforesaid 

Departmental Prosetion Committee, the ^plicsnt was 

found fit to be promoted bn the post of Techrdcal 

issistant. ■ .

(T?) Baat the aforesaid pannel was circulated by an order/3ette= 

dated 9 .S, 1990 ©f the Director General Defence Estates, 

Ministry of Defense Hew Xtellil. A l̂ rue copy of the 

Ksosg concerned ©rder/letter is being annexed hereto as 

AMMJHB MO.1.

(?) Uiat consequent t© the aforesaid pannel being drawn

up, by means of an order dated 16.S.1990, issued

by the Mrector General, Defence states, Mnistry

©f Defence, Govt.©f Ir^iia, flew 1^1 hi the various

officers selected in tĥ e aforesaid pannel were posted
£and - ,

on the promoted p©sfeSflSl£the petitioner by means

©f the aforesaid order ms p©sted as Techrlcal 

Assistant In  the office of the Director General, .

Efefence :&tates, I^nistry of Defence,.lew Delhi in 

place of Shri P.O. Sharma, who was posted as Of flee 

Superintendent Grade II in the office of the Dlr*ector 

Defence Istates, Central Comiiand, Lucknow Cantt.

A true copy of the concerned order is annexed hereto 

as iffifgaJBB HQ. 2. ■ .

(VI) ttat iBimeaiately an coming to kww of the afsresaM
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A .

order, in of the fact that the applicant had

soBie personal/fafflilJ problems/difficulties in 

proceeding to lew Belhi aM als© in viexv of the 

fact th'at he had only recently joined at Lucks^w 

on 3.6.1988, i.e . a little over a year and, half back, 

and one post of Technical Assistant was lying vacant 

at Lucknow, the ^plicant submitted a representation 

dated 2.3.1990 addressed to the Qirector General,

Defence Estates, Goyernraent ©f India, ^̂ ew Delhi ; 

praying therein that he be posted as' TQchnical Assistant 

' in the office of the iJirector Defence states,

.Central Command, Lucknow itself in the existing 

vacancy of TechMcal Assistant in  view of the 

reasons and eircumstanees stated above or Ms 

promotion tô  the sai.d post may be considered as 

declined if the applicant’s request for his retention 

in Lucknow itself was rot acceded to. A true copy 

©f the concerned representation is annexed hereto 

. as AKB23JKS 1 0 . 3 .  . ' '

(?ir) liiat s©on after the applicant subioitted the aforesaid 

rq)resentatioia, a telegram was received from the 

I)irect3r General Itefence &tates, Ministry of Defence

lew DelM ^dressed to the Director Defence states,

Central Command, Lucknow stopping the nDvement ©f the 

^p  lie ant to lew I^iM 'as Siiri P.C.Sharma. in T*ose 

place the applicant was feeing posted as TechMcal 

Assistant had declined M s promotion. A true e.opy 

of the concerned telegram is being annexed hereto as 

SO-. 4.

(?III) That consequent to the receipt of the aforesaid 

telegram the applicant was mt relieved from the
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(IX)

(X)

(5)

office of the lUreclpr defence. Estates, Central 

G©mmaia3, Luckjaow CantGnriBat. . .

Jhat it  is pertinent t© point out here that Sliri

Braalia HaMU.pper Mvi sion Clerk i n , the office of

the m M m K  Defence Btates 'Offiesr, Anbala Gantt.

was transferred on the same post and posted in the

office of the IJirector Defence Estates, Cexitral

Coimand, LucknDw in the vacancy caused due to the

proiiDlion ©f the spplieant. The aforesaid posting of

■ i^ri Braniianand was made by the .aaforesaid order dated 
16.1 . 1990, as contained in Aniiexure lo.2 hereto.

That though it was clearly ^stipulated in the aforesaid 

ord^ dated 16,2.1990 that any of the officers wanted 

to refuse promotion coilld intimate such refusal 

w1.thin 30 days of the issue of the aforesaid letter, 

which meant that the officers concerned had time up to

19.3.1990 to intimate their refusal by %Mch date the 

pkriod of 30 dajT’s expired and it is also obvious 

from the afores^d* stipulation that the posting laade 

by the aforesaid order could mt be given effect to 

till 19.3.1990, BDt only was Shri BraMianani relie^red 

from Mbala on 28.February 1990 but he also reported 

for duties in the office of the'Director Befence 

Estates, Central CommaM.Lucknow on 1.3.1990.

Ihat infact the petitioner declined his promotion 

by means of his representation dated 2.3.1990 since he 

AfeaKB^as not in a p0siti,0n to move on posting to 

Hew Dellii aril, if he had not declined, his promotion,, he 

would have been relieved since Shri Bramhanand had 

reported for dnti.es.
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- (6)
(Xri) Biat infact the ©rder ©f p©stiag ©f the'applicant

In the office of the Director General, Defence Estates 

New Ifeliii had become redundant an3 ineffective after 

: the Telegram dated 9.3.1990 contained in Annexure- Mo.4.,

A-

••

n i l )  That the ©hTious consequence ©f that ■Telegram

and the joining ©f ShEi Iramhanand., at Lucknow ©n the 

Post of Upper Division Cleric w©uM have been that 

the respondents w©mld have been eoi!|)elled t© p©st 

tfee ^plicant as Technical Assistant in the office 

, of the lirectDr Defence Estates, Central G©mmaad, 

liicknow itself as a vacancy ©f Technical Assistant 

was created due to promotion of Shri .H.C.Kharidhol 

as Technical Assistant in the office of the Hrector

- . Defence Estates, Central ComaaM,IkickiiDw as Office

aiperintendemt Grade 11 in the office of the Defence Sstat

Cf’ffecer,,,Gujrat Circle, iilimedabad.

. ■ ’ ■ f' ■ ■ ‘ '• . -

XIV) Baat, however, Instead of posting the applicant as

af@resald|!’ the respondents hereto in a a©st arbitrary
. 1 ■

and illegal manner, taking advantage ©f the so called. 

conditional refasal ©f promotion by the applicant 

tiirough M s rq)resentation dated 2.3.1990, did r©t 

p©st the applicant at Luckosw and instead the applicant 

has come to know that an order has been issued by the

DIRH)TOH GSfSRAL, Defence Estates, Ministry ofDefence,
\

lew Delhi, posting Shri Iiaxman Chatirvedi, is 

at present p©sted as Upper Ilvision Clerk in the
wl

©ffice of the Defence Estates Officer, Agra Circle 

Agra Cantt. ,as Technical Assistant in the office ®f 

■ttie Director Defence Estates, ‘̂̂ nistry of Defence,'

Central Command, Lucktpw instead of the- applicant.

Despite liis best efforts, the ^plicant could not
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(7)

©■bt^n a copj ©f the aforesaid order and as such he
/

is r»t in a position t© file a,copy of the tame 

alongvAth this application but he craves Indulgence 

©f tliis H©n*bie Court to sumioDn the said order 

from the respondents concerned for perusal.

a ;

- c .

(X\f) !Ibat in fact as already pointed ©ut herein above, 

the applicant had submitted his representation on

2.3.1990 agaii^t his posting to lew Ifelhi and one of 

the ground raised by-him in the said rqjresentation 

was that he had been subjected, to frequeiit transfers 

in his entire service, sepcailly the last five years 

and he had never been alloijed t3 remain posted at 

a station'for anj?' longer period of time and invariably 

he was transferred >jithin 2 or 3 years despite the 

feet that se'/eral persons t4io had much longer periods

‘
of posting than 1iie applicant had been allowed to.continu— 

to remain posted at a particular station. The posting 

of the applicant ©n promotion to New Delhi was a 

l!a further step t© harass the applicant and uproot his 

family. ' "

Grounds for relief with lefeal Brovifiiongr

A. ' Because the action of̂  the r esponcjsnts hereto in

postinfj the applicant as Technical Jlssistant in the

office of the Qtrector General, Defence Estates,

Hew Belhi is arbitrary and illegal as the post ©f 

Technical Assistant in the office of the Mrector 

Befence Estates,Central Command liickndw i îas'Vacant 

due to the posting ©f Shri H. C.Kharidhal as Office 

superintendent Grade-11 at DEO Ahmedabad and the 

/ applicant could have been easily posted at Lucknow its*

B, Because there was no reason, whatsoe^/er, for the



« N
applicant to have been posted at Mew Qelhi since the 

Yaeancy ©f the p©st ©f Technical Assistant was 

existing at Lucknow itself.

(8 )

Because since Shri P.C.Sharma,in whose place, the 

applicant was p©sted at Itelhi had refased promotion, 

tlie app^^cant aught to have been posted as Technical 

issistamt in lacknow itself hut the respondents 

heret© instead ©f doing so, and t^ing  advantage of 

a CGIiBIflOlAL refusal f©r promotion subini tted by the 

applicant through his represenfeation dated 2.3^1990. 

have posted ^ r i  Laxman Chaturvedi as Technical. 

Assistant at Iiickr©w thereby preventing the applicant 

from being promoted at all.

B.

r'
S

Because as is evident from the order dated 16.2.1990 

itself, it is not that every officer ©nproustion- 

has been shifted from his place of posting as ^iri 

R. R. Shariaa has been, promoted and p©sted as Office 

Siperintendemt Grade I at Inibala itself where he 

was already posted, Smt,. Jaswaflt Bajwa has als© been 

promoted and posted as Upper ©L^rision Clerk at 

Pancliktila and Shri KeeintJ. Lai ^araia has als© been 

promoted and posted as Upper SLvision Clerk in Me©rut 

itself ^ere he was formerly |>©sted.

Because refusal for promotion expressed by the 

^pllcant in  his r^resentation dated 2.3.1990 is 

only limited to the contingency ©f rds being posted 

outside lacknow and it cannot be treated also to be 

refusal for promotion if posted at Luckiow itsfelf. 

and as such the respondents hereto acted illegally 

in  treating the said refusal of the applicant to be a
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refasal f©r all purposes restiltlmg imp©stiBg ©f SkPl 

Laxman Chatiirvedi, at Lucknow.

F. Because the p®sting o f 'the applicant as l^ehMeal 

Assistant at ifew Delhi is a c©atima.tion ©f the 

h^assmeiat alreaiay HBtted ©ut by the department 

to the applicant in the shape ©f frequent transfers 

tiir©ughomt his service and as such als® it is illegal 

and arbitrary.

JL-

6.

7.

details ©f Ramediefl exhausted:

Baat as already pointed ©ut ab^e, the applicant had 

subraitt^ a rpresentation dated 2.3.1990 addressed 

to the Mrector General,Defence l&feates, Ministry ©f 

I>efence,fe\f Delhi praying f©r being pasted as Techn3.cal 

Assistant in the lu.cknow itirelf #iich representation 

has m t been dlsp©sed of till date and instead 

it has been treated to be a refusal for preaotion 

on the part of the ^plieant.

Matters nst previously filed or pending ^ t h  any 
■athejp (bur tf _______

The applicant further declares .that he has mt 

previously filed any application, m*it Petition or 

suit regarding the matter in  respect of ĵiiich this 

application has been made before any ©ther e©urt . 

©r any other authority ®r any other Bench.of the 

ifribunal nor any such ^plication, I'Srit Petition,
I

©r suit is pecding before any of the Court.' 

BeJjbefs sought; ^

In Tiex̂ ' of the facts, circumstanGes and reasons' 

mentioned above (in paragraphs 6) the applicant . 

prays for the following reliefs:

A directi.Gn be issued to the respondents hereto to
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immediately post the applicant as Techrdeal Assistant 

in the office of the lireetor Defence Sfetates,

I€nistry 0f Defence,Central CommandjlHckmw in the' 

vacancy caused, 0y posting afid ti’ansfer ©f Shri E-. C. ' 

Kharidhal* Techm’.cal Assistant ©ffice of the Director
I

Defercse Estates,Central Goimaard.LuckrDw as Office 

Superintendent, Grade II  In the office of the 

Defence Istates-j Officer,ihiaedabad ; and

ii) a direction be issued to the respondents hereto nst to
<

post any person as Techni^cal Assistant in the vacancy- 

caused by posting of Si-iriH.G.Kharidhal Techn!.Ga-l 

telstant in the office of the Hrector Etefence 

Estates, Central Cbmand,Lucknow Is .Office Superintendent 

Grade-II in the office'of the. Defence Estates Officer 

ilhmedabad; and , '

iii) -Any other relief be granted to the applicant deemed 

fit arri. proper in the circufflstanees of tlie case, 

including an order ai^arding the costs of this 

^plication in fafour of the applicant and against the 

respondents.

I§r.:'9.

(i)

Pending final dispocal of the instant application, 

the applicant seeks the foll-oiidng interim reliefs:

The respondents hereto may be directed not to pOst 

any ottier person as Technical Assistant in the office 

of -fee Ii rector, Defence states, Central CtemiiiaM, 

Ittcknow Cantt. in  the vacancy caused^by the posting 

of .Shri H.C.Kharldhal Technical Assistant, office, of 

the Director Defence Estates Central Cfemmaoa- Lmckncw 

as Office Superintendent Grade II in the office of the 

Defence J^tates Officer, ifeaedabad.
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(11)

10. In the event of application being sent by regi stered 
post, it  may be stated #ie3tfeer 'the applicant desires 
to^have oral hearing at the adrsLssiGn stage and If  so, 
he shal.l attach a self-ad dressed Postcard or Inland 
letter, at •t'Mch intimation regarding the date of 
hearing conld be sent to liim.

r

HOT iiPFLICiBLE '

11. Particulars of Bank Qpaft/Postal Order filed in

■ respect of the ^plieation fee^

' Postal Order for Bs.5G/- issued by the -

Post Office .XackiPw dated %rll*90

12.- LIST OF MGLOggRBSi..................

• 1. Imriexure Ho.l - Ihie copy of letter dated 9.2.1990
2. ianexure lfe.S. - !rrue copy of order dated 16.2.1990
3. IniBxure I©.3 - 15me copy of representatfcn

dated 2.3.1990.
4 ’. Annexure K©.4 - Trae copy of Telegram dated 9 .3 . 1990

received from Mrector General 
' Efefence Estates, few Delhi.

5. Postal Order

I , m j c  RAJ m OM , Sonof Sliri (Late)Nihal Chand. irora/ 

aged about 54 years, resident of House Bg.364-1,

Sufehash Moh||l, Sadsr Bazar, Lucknow Cantti, irking 

as.tJpper 18.vision Clerk in,the office of the Hrector ■ 

Defence Estates,. Gentsal G@affiai3d,111cknow Ctntt- do hereby 

verify that the contents of paragraphs 1 to 4 aM  6 and 7̂  

and ll'are true to my personal kcc^edge aM those of 

paras'5, 8 and 9 are believed to be^true ©n legal 

advice and that I have not suppressed any material 

fact.

Bate: % r il  199G

Place: •Lucknow Si'gnature ©f the 
^plic ant.
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IN TI-E CENTRM. li.DtUOTSTR^'n VE TKEBUN^a. ADDI^ICHa, Ĥ NQ-I,

-■ CIRCUIT BENCH, i ;u C M W  

. ' ■ QLaitn Mo, ' Of 1990*

TilaX Raj Arora ^^pplicant - ^

Versus

The Union of India and others-... Respondents

M E X D R E  NO. — L — ^

NOs 102/195/ittSVjDE 

Gbvern'ment of India#

Ministry of EEfenoe#

Dte Gfeneral Defence Estates .

. New Delhi -110066.

-9 Feb'1990,

To

The Director,

Defence Estates, . '

Ministry of Defence, , , ^

Central/Eastern/lfestern/Northern/Southern Gortmand/KIMA 

Lucknow/ Cal cut t a/Pa nchl<u.l a / Jamnu/Pane/Meerut,

SUBJ.ECT: mNEL FOR, PR m OH aJ TO Tf® POST OF QI'FICE ' 

aiEDT. GRADE I & I II , TECHl̂ •̂ [Cî i i\SSIST^vNT, 

UPPER DIVISION CLERK j\ND C IV ILIM  'MOTOR DRIVER.

The Departmental Promotion Gorrmittee in their meeting 

held on 17th Januar^^, 1990 .drew up the following panel for

promotion to the posts'of Office Supdt. Qrade-I, Office Supdt.

<3:ade--II, Technical Assistant, Upper Division Clerk and 

Civilian Motor Driver of Qrou^ 'C* Clerical Cadre of Defence 

Estates Organisation. This panel Shall be operative upto 

31st'July, 1991 or till the new panel is drawn up. % e  

promotion shall be made as and jwhen vacancies occur in the 

grade of Office Supdt Orade'I, Office Supdt Clrade-II,

Technical Assistant and Up;.;er Division Clerk:-.

Office Supdt (3:ade I

1*- Shri R.R. Sharma

2, , Shri P.L, Patel

• • . 2 • , ,



Office Supdt Qrade II . ■

■* 1« Shri U. P., Mehta

■'*2. Shrimiti S. Thukrel

3. Shri H. C, Kharidal 

Shri P. C. Qiarma 

Shri V. B, Joshi 

Shri R.S, Sharma 

Shri D*C,Cha>i;raborts

-  2 -  ■

*

4.

5-.

6 .

7.

Offer of promotion will 

be issued only after 

8.3•90, 23.3.90 and 

2,11«90 respectively 

having refused promotions

- earlier*

Ifechnical Assistant.

1. Shri T..R, Arora

^ 2 ,  Shri Kl'̂  Parmeshwaran"

^ 3. Hiss 'A, Ferness

4. Sliri HR Sachdeva

5 . Shri bS Qiss-ain

6« Shri B*. C, I>itta

7. Shri QMe Khan

8. Shri ,-IC.M. Sinha,.

9# Shri L'axman Ch-aturvedi

10.* Smt. C. Sarbajna

11. a r i  H ,r . Kalia

12. Shri S.S . Katyal

Upper Division Clerk

; 1,' Shri T.P. Kori,.S/C

2 . Smt. Jaswant Bajwa

3. ' Shri KaMlp S in ^

4* Shri Ram' Da s Raw at; S/C

' 5* Shri DR Lama, S /T  ,

■ 6. Shri EMC Pillai

7* Shrl M .C. Gbdge, S/C

8, Shri H.N. Rai, S/C
9 . Shri Dhani Ram, S/C
10. Shrd. Eremu Ram.S/C
ll« Shri libdul Quara Bhatt 
It ; Shri VK Kamle, S/C
13. ^ r i  K, Haridasan
14. Shri BC Hasarika, S/C. 
15- Shri B, Saty anarayana
16. Shrimati R.k, Lamiba
17. Shri PK Vasu

' Civilian Motor Driver

1. Shri Mohan-. Lai,. S/C
2 . Shri d\ya Singh

6 '  "/  ■ O' ' Copy to: - '
A C\ ’ Joint Director,

Shillong/ Srinagar.

Promotion order will be 

issued only after 15-2-90 

and 9.2,90 respectively 

having refused promotion

• orders earlier.

Offer of promotion will 

' be issued only after 

31.5.90 having refused 

promotion earlier^

33/- X X X
DI RECTOR . CENSaAL 
DEFENCE E3TATS2S.
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f  V

IN THE CEKTRHj

ADmnOHI^ bknch. i^ lahabad

CIRCUIT BENCH,LUCpiOW.

OF 1990

HLAK R4J AROR^

CLi^M NO.

Versus

The Union of India and others

aWKEXUgE M0>

Apolicant

Bespondents

NO; 102/ 195/I0>l/DE

ajvernment of India, -

Ministry of Defence,

Dte, ®neral Defence Estetes, 

R.K.Puram, New Delhi- 110066. 

16 February, 1990,

130

■ >

-C.

■aie Director,

Defence Estate.^,

Ministry of Defence,
CentralAastern/lfesternAorthern/Southern Cotnmands/NIM^

t.urMnH/cfiLajr-r w m e  /  m eesit^

ajBJECT: PRa'iOTlOS/POS'HSq'TRANSFER OP GRWP 'O'

CLEKICaL STUFT OS DEFENCE ESTalES ORaKtSSHON,

Reference panel for promotion to OHice Supdt. QraQe-i 

Office Supdt. Qrade-II, fechnical Assistant Upper Division 

Clerk atd Civilian Motor Driver Issued vide this Office letter

No. 102/43/Am/DE, dated 9th F<^n.iarY, 1990.

2, The following Office Supdt Qrade-H, ■E'echnical

l^ssistant, Upper Division aerk, Lower m'^ision Clerk an  ̂

Civilian Driver Q:ade-I; are hereby promoted as Office Supdt,

' Grade-I| Office Supdt >-

p-

^ectoicai isgigh



/

i  % IN IHE CENTRSL MMIKESTRMIVE TfaBONAL RDDIHONfiL BENCH,SLLAHfiBAD

CIROIIT BENCH, LUCfSIOVf.

CLi^M NO. OP 1990

TILAK R4J #\ROR|̂

Versus

The Union of. India and others

MNEXQRE NO. —“S

Applicant

Hespondents

NO: 102/195/AI3M/DE 

Q?vernmeht of India,

Ministry of Defence,

Dte, ®neral Defence Estates, 

•R. K«Piiram, New Delhi- 110066. 

16 Febru-ary/ 1990.

lb

• The Director,

Defence Estatefe,

Ministry of Defence,

Central/EasternAfestern/Northern/Southern Comm and s/NIMiS.

.LUGMOM/Gi^gTm/P^NCHMJLl^ J|i>HMU/ PUNE /  MEERJT. '

SCJBJECT: PROMOTION'/POSaTNC^TimNSFER OP GE^P ' C

GLEKTCisL S W F  OP defence  estates  OR<mT:SAII ON,

Reference panel for promotion to Office Supdt. Grade-I 

Office Supdt, Qrade-II, Ttechnical ^assistant Upper Division 

Clerk and Civilian Motor Driver issued vide this Office letter 

No, 102/43AEM/DE, dated 9th Februar^r, 1990.

2 , f ollov^ing Of fice Sipdt Orade-II, 'fechnical

Assistant, Upper Division CLerk, Lower Division Clerk end 

Civilian Driyer Gtade-I are hereby promoted as Office Supdt 

Qrade_I, Office Supdt Qrade-II, Technical Assistant.,^ Upper; 

Division Qlerk and Civilian Motor Driver till further o r d ^

From Office Supdt Qrade I I  to Office Supdt Qrade«-I 

1- Shri R, R. Sh arma

-- Technical .Assistant to Office Supdt. Qrade-II

1- Shri H.C, Kharidel

2- Shri PC Sharma ,



I

>

Brom Upper Division Clerk to Tech ^sstt,.

' 1- Shri TR lurora

2- Shri. HR Sachdefa

3- It BS Qissain

4- II PC Dutta

5- II 04 Khan

From Lower Division Clerk to Upper Division Clerk.

1- Shri TP Kori .

2- airi J eswant Cfejwa

3- Shri. Kuidip Singh

4- Shri DR Lama

5- Shri ENG H llai 

5- Shri MC Gbgde

7- Shri HN Pai

8- Shri Dhani Ram

9- Shri Ereimi Ram

1(6)- Shri Mdul ■ Quam Bhat

From Civilian Driver Qrade, I to Civilian Motor I^iver

1- Shri Mohan Lai X In the Scale of - Rs. 1320-204C

,2- Shri Aya Singh X and they will be ujSgraded .at the

Same p]feaces«

3, Consequent to the'above promotions, it has al so been
%

decided to make the follwoing posting/transfers with
' ' ' ■

modification' relating to transfer 6f Shri Keemti Lai Siarma 

issued vide this office letter of even Number dated^ 6th 

De'cerrber, 19895- -

SI.

Nojfc;

Name S/Shri ' From

1.

1.
2.

QEfice Supdt Qradel

RR Sharma ■ DSO 44* 3X3

_0:.ade I I

’ ' Dte DE CC ,

Lucknow.

DG Effi)

HC Kharidal

2?C Sharma

lb

DEO teiala

DEO ^medabad 

against existing 

vacancy,

Dte, NE CC Lucknow- 

against existing 

vacancy,

■ * -# « • 3 • • •,



1.

2^.

3 ,

4.

5.

1.

2 .

3.

4.

6 .

7 .

8.

9 .

1 0 ,

11.
1 2 ,

13.

technical Assistant,
N

TR ^ora

•* 3 —

HR Sachdeva

BS Qissain

PC aitta

O'! Khan

Dte DE CC 

Luclcnow

DSX) Meerut

QEO Jaiput

DEO Tezpur

A .D .E .O ,’ 

Bararnull a

U#per Division Cleric ,

TP Kbri DEO Mhow

Brahma Nand 

Banta Ram

Srat. Jaswant 

Bajwa

Kxoldip Sin^

DR Lama

f-

' ENC'Pillai

(S’ Baiaskar

JN Dubey

MC Gbgde ■

HK Rai 

.Dhani Ram

Premu Ram

DEO ^ b a la

Dte DE iC 

Panchkula

-do-

DG DE vice Shri PC 

Sharma promoted.

DG DE ag ainst/Existing 

vacancy,
4

Dte DE "VjC Panchlcula 

against existing vacancy.

Dte DE ' CC Lucknow vice 

Shri HC Kharidal promoted

Dte DE NC aamrau against 

existing vacancy.

DEO Pathankot against the 

vacancy restored from DEO 

Meerut,

Dte DE CC Lucknow vice 

Shri TR ^ * o r a  promoted, 

DEG ^uTbala vice 3iri 

Brahma Nand transferred.

Dte, DE IC Panchlcula vice 

Shri Banta Ram transferred

DEO Pathankot J. D.‘ Srinagar against 

existing vacancy.

DEO Siliguri DEQ Itezpur vice Shri PC 

Dutta Promoted,

Dte DE SC DEO Bombay against

Pune existing vacancy.

DEO Jabalpur JD Srinagar against 

existing vacancy,

DEO Mhow DEO Jabalpur vice Shri G 

P Banskar transferred,

® E 0  Bhopal DBX3 Mhow vice Shri JN 

IXjbey transferred,

DEO Danapur J^DSO Udhampur against' 

existing vacancy,

DEO Delhi DEO Jaipur vice Shri BS 

Qissain promoted.

DEO • 

Pathankot

DEO Madras against 

existing vacancy.

, .  . . 4 . . . .



14,

15.

jsbdul Quam Bhar D.E.O. Srinagar •liDEO Bar email a vice

Shri Q4 Khan promoted.

' , ■  ̂ -  4 -  . .

Keemti Lai 

Siiarraa

OEO Meerut -DSO Meerut vice Shri HR 

Sachdeva promoted.

O-

w

4. of the above officials not willing to accept the

promotion on posting be informed that he/she has ,be bear the 

consequences of such refusal as stated in Qwt. of Indiii, 

Ministry of Home M fa irs  (PP&I^ O.M* No. 22034/3/8l/£*stt(D),

dated 01 Oct 81. The intimation of such refusal, if an/,

must reach this _Dte. Cfeneral within thirty days from the

-date of issued of this letter. '

5 .  The above mentioned fefficials may, please be

relieved of their duties inmediatelY with directions to 

report to the office of their posting as per para 3 igibave*

6. Posting Orders in respect of S/g^ri Brahma Nand,

Banta Ram, JN Dubey, UDC 3 have been issued considering

their requests and hence they are not entitled for the

benefits of tVDA and joining time.

7« The dates (PNAn) .of relinqumishmen|

assumption of charges are to be reported to this Dte,

Gfeneral after the events. '

8. ^  Ihe Director, Defence Estates are herebs^ authorised

to fill  the following temporary vacancies of LDC»s in the 

office indicated against each vacancy by recruiting suitabli 

candidates through permissible channelsi-

A - t -

Vacancy 

No. '

, Communal Composition Office where to 

filled .

1*, Unreserved DSO t4how

2. Unreserved Dte, DE w: Panch:

Reserved for S /t DSO Pathankot

4. Unreserved Dte, DS SC Ftine

5 . > Unreserved AD EG Bhopal

6. Reserved for 3/C DEO Danapur

7. Unreserved DEO Pathankot



-  5-

8*

9*

10.
Unreserved 

Unreserved 

Reserved fof- 3/C4

DEO Srinagar 

DeO Bikaner  ̂

DEO Secunderabad

9# The particulars of the candidates recruited against

the above said vacancies may,̂  please.be forv/arded to this 

Dte, Gfeneral for records.’ - - . . ,

Sd/-x x-x X-

(feneral 

Defence Estetes-

Copy to

joint Director, DE 

Srinagar/’iShillong. ,

m.1 iSEOs/ADEO’s.

All CDAs .

The Iteneral Secretary,

^D E SS  Association,

G/0 Dte. D .E .K .G . GANTT.

P



IN THE CENTRi^ M24INI STRA'EE VE TRlBUN.?iL ADDI'B'-OKM. BElTCH,
Bm.

CIROTT BEMCH, LUCKImOW 

' . CLAIM NO. OF 1990

'HLAK RAJ AROM , .. ..... :?J?]1.ICa1'5T

Versus . - ,

“Sie Union of Indi.a -and others . . . . .  .Eespondents

.MEaj~R2 NO. ^

'Ib

'The,Director (feneral

'Itef ence ,Estates, Ministry of Defence,

HLpck-4-> Sector-!, R. K,l|tiram,

Ne\̂  Delhi -110066.

THOTOI PROPER CHANNEL '

SU'EJECT: PRa^OHON/POSHKC/TRMSPER OF GROUP »C  

. ; CLE,iS-C|̂  STAFF OF DEFENCE' ES'mTE.S

, ' ■ ' OROiHSlk'nON.

/ '

Sir,
/

"Reference promotion to the post of Tk from UDC

issued vide letter No. 102/195/litlM/DS dated 16-2-1990.

\ • , > .

\ ' ' ■ ■ •
2 , Xn this connection ! am to submit as undert-

(a) This promotion was due to me in the year 1976,

(b) I hav^e been transferred from one station to 

another station >dthout oiying thoucht to the 

misries suffered by me due to these transfers 

as UDC to the various stations. I have joined 

this station i .e .  Lucknov; only on 3-6-1988 from- 

Patiala.

(c) Now the post of Ti^.'against which I am promoted 

exists at. Lucknov?, the reasons for promotion and 

transfer from Lucknow to New Delhi are not known.

(d) Similarly one post of Office Supdt. is also 

vacant at this office,but the promotion has been 

shifted to Ahmedabad. The reasons are best knot/m 

to you.

• *.  2 « . •

4  ’

I



_  2 «

(e) I can only accept the so called promotion in' 

caf̂ e I am not shifted from Lucknow othervjise 

ttY .promotion to the post of kindly be

considered declined.

(,f) This is final acceptance. '

Ihanking you.

2nd March 199 0«- 

Copy in^.advance to i.

Yours faithfully,
, 1  , ' A  ’

Sd/x-x-

(T.R.I^ora)

UDC office of the Director, 

Defence Estates,

Central Command, Lucknow.

The Director Gfeneral,

Defence Estates, Ministry’’ of Defence,

HIock-4, 3ector-I, , - '

R.K, Puram, Nev; Delhi -1100 65*

- ~ - to avoid the delay in transmission to "

your goodself advance copy is sent to you.



IN ;THE GEKTRI^ ^vimNlSTRrt'KVE TKIBUKM. ^DDITIOim  BENCH,

/ CIRCyi^T BENCH, LUCKNOW. . '

Claim Noe

■HLAK m j AROMi

of 1990

lipplic.ant. ■• • •

Versus

The Union of India and others . . .  Respondents

j=\- \

IN LIEU OF MESSA® POM

S-mTE/EXPRESS DEBIT AR4Y

LAND ClkNTT 

LUCKNOW.

PPX!MCTION/POSaiNQ^TRAl'lSPER GROUP 'CV'CLERICM. S W F (M A )  .REFER 

LETTER NO l0 2 /l9 5 A m /D E  -DAIED FEB/I6 PC DECLINED

• PROMOTION (#iAA) , STOP MOVEMENT O TR'#iROR|\ (MiO '*'''

RAKSHA S,a-lPi5iD?i

Not to be telegraphed

' ' .NO: ,102/195A m /D E  ‘

,, Gbvernment of Ii-idia ■

Ministry of Defence ^

Dte, Cfenl.of Defence Estates

Pursm, Nev Delhi-110066 .

09 March, 1990.

Copy in Confirmation post to

•1-

Director,

‘■'Defence Estates 
* >

Ministri;^ of Defence 

, Central Command, 

Lucknow __

Sd/—

For Director Cfeneral 

Defence Estates.

. \


